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(vi) G.S.R. 1471 published in, Gazette 
of India dated the 10th August, 
1968, containing conigendum to 
G.S.R. 1217 dated the 29th 
Juno, 1968. [Pl4ced in Library, 
see No. LT-17S4/68.J 

(3) A copy each of the following 
Uttar Pradesh Government Notifications 
under sub-section (3) of section 3A of 
the Uthir Pradesh Sales Tax Act, 1948 
read with, clause (c)(iv) of the PrO: 
clamation dated the 2Sth February, 
1968. IS varied by Proclamation dated 
the 15th April, 1968. issued by the Pre-
sident in relation to the State of Uttar 
Pradesh (Hindi and English, ver-
sions) :_ 

(i) Notification No. ST-78-A/X-
902(9)-61. published in Uttar 
Pradesh Gazette dated the lst 
February, 1968. 

(ii) Notification No. ST-7471X-9S0-
(22)·67, published in Uttar Pra-
desh Gaz.dte dated the lst March, 
1968. 

(iii) Notification Nq;. SI'-247 /X~OO­
(12) -68. published in Uttar Pra-
desh Gazette dated the lst April, 
1968. 

(iv) Notification No. ST-I0221X-
902(8)-65, published in Uttar 
Pradesh Gazette dated the 1st 
April. 1968. 

(v) Notification No. ST-1377/X-902. 
(8)-6.5 published in Uttar Pradesh 
Gaz.dte dilled the 1st April, 1968. 

(vi) Notification No. ,ST-I920IX-
9S0(1)-64, published in Uttar 
Pradesh Gazette dated the 1st 
May, 1968. 

("ii) Notification No. ST-19211X. 
9S0(1 )-64 published in Uttar 
Pradesh Gazette dated the 1st 
May 1968. [Placed in Library, 

See No. LT-17SS/68.] 
(4) A copy of the U.P. SaJes Tax 

(Amendment) Rules, 1968, published in 
Notification No. ST-61S/X-948(3 )-1967 
in Uttar Pradesh Gazette dated the 24th 
February. 1968, nnder sulHection (5) 
Of section 24 of the Uttar Pradesh Sales 
Tax Act, 1948. reird with clause (c) 
(iv) of the Proclamation dated the 25th 

Febniary 1968 IS varied by tho Proc1a-
mation dated the 15th ,April, IlIA, 
issued by the President in rdatiOIl to 
the State of Uttar Pradesh (Hindi and 
English versiOlUl )'. 

(S) A statement showing reason. for 
delay in laying the Notifications JDeDtionr. 
ed at items (3) ,and (4) above (Hindi 
and English versiOlls). [Placed in 
Library, See No. LT-l~S/68.] 

LOKPAL AND LOKAYUKTAS BaL 

MonON Re : ApPOINTMENT OF R.uYAI 
SABHA MEMBER TO JOINT CoMMrrTBII 

SHRI TENNEll VISWANAllIAM 
(Visakhapatnam): I beg to move: 

"That this House do recommend to 
Rajya Sabha that Rajra Sabha do 
appoint a member of Rajya Sabha to 
the Joint Committee on the Bill to make 
provision for the appointment and fuAc-
tions of cenain authorities for the in-
vestigation of administrative action taken 
by or on behalf of the Government or 
certain public authorities in certain cases 
and for matters connected therewith. in 
the vacancy caused by the resignation 
of Shri Awadeshwar Prasad Sinha aad 
do communicate to this House the name 
of the member so appointed by Rajya 
Sabha to the Joint Committee." 

MR. SPEAKER: The question is : 

"That this House do recommend to 
Rajya Sabha that Rajya Sabha dol appoiDt 
a member of Rajya Sabha to the Joint 
Committee on the Bill to make provi-
sion for the appointment and function. 
of certain authorities for the investiga-
tion of administrative action taken by or 
on behalf of the Government or certain 
public authorities in certain cases and 
for D)lIUI:Irs coonected therewith, in the 
vacancy caused by the resignation of 
Shri Awadeshwar Prasad Sinha and 'do 
communicate to this House the _ of 
the member 110" appointed by Rajya 
Sabha to the Joint Committee." 

The motion was adopted 
1118 lin. 

JUDGES (INQUIRY) B~ont4. 
a.ue 6_ contd. 

MR. SPEAKER : We shall DOW tate uP 
further claUS&-by-clause coasicleration Of 


